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Date of Qrder

Orders -

19.3.1996
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.None present for the applicant

T™h 151 appl\icat ion was listed for
admission for the first time on 3.11.1995.
Thereafter it was again listed for admission

on 5.1.1996. Yet again it was listed for 3‘

~

admission on 2’8';2.1996. None appeared on

=

listed for admission today but none has
appeared on behalf of the applicant.

In these circumstances, the

appl icat 4on is.‘aism;sscd in default

for non~prosecution on part of the -

appl icant. _
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